
CENTRAL 	ISTRATWE TRIBWAL 
B!GAL0RE BENCH 

Second Floor, 
Commercial Complex, 
Indiranagar, 
Bangalore-560 038. 

Dated:- 5 A P R 1994 

kPPL1GATIQ4 NUMBER: 629j.  

APPLiCANTS: 	 PLPJDELTS: 

Sri.K.R.Ninganure 	v/s. Sub-Divisional InspectorPostal), 
To. 	 Raibag,Be1gan Dist. and Others. 

Sri.S.P.Kulkarnj,Advocate,No.2593,Upstajrs, 
Eleventh Main,E-Block,Second Stage, 
Rajajinagar, Bangalore-560010. 

The Assistant Post Master General(Staff), 
Karnatake Region, Bangalore-5600C).L. 

Sri.G.Shanthappa,Addl.C.G.S.C.Hjgh Court Bldg, 
Bangalore-l. 

Subject:- Forwardng of ccpies oi the Orders passed by the 
Central administrative Tribunal, B angalore. 

Please find enclosed her'ewith a copy of the ORDER/ 
STAY ORDER/TERIM ORDER!, passed by this Tribunal in the above 
mentioned application (s) on_05-04-1994. 
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V  E  S  
CENTRAL ADNINISTRTIVE TRII3UNAL, 

BANGALORE BENCH. 

ORIGINAL APPLICATION NO. 629/1993 

TUESDAY, 5TH DAY OF APRIL, 1994 

Shri V. Rarnakrishnan 	 •.. 	Member (A) 

Shri A.N. Vujjanaradhya 

Shri K.R. Ninganure, 
S/o Shri R. Ninoanure, 
Aged about: 31 years, 

x. EDDA (tic) of Bhirdi P.O. 
Post & At: Chinch, 
To: Raibag, 
Dist: Belgaum. 

... 	Member (J) 

Applicant 

B: Advocate Shri S.P. Kulkarni 

Vs. 

The Sub-Jivisional Inspector 
(Posta]), 
Raihag Sub-Division, 
Raibag, Eelgaurn Diet, 

ihe Asst. Sup2rirteri3ent of 
Post Offices (H.0.) and 
Adhoc Discilinary Authority, 
Chikoii Division, 
Chikodi - 591 201. 

The Suoerinterient of ?ost 
Offices, 
Chikodi Division, 
Chikodi - 591 201. 	 •.. Resoon9arits 

E\ Advocate Shri G. ShanthaDoc, Central 
Gc)vernrnent standing Counsel ) 

Shri V. Rarnakrishnan 

e have heard Shri S.P. Yuakarni for the eohicant 

as also Shri G. 5antaoa for the deDartnent. 	There was 

some delay in filing the aplication ani the aphicant 

had praed for condonation of delay alonith a medical 

certificate. 	e condone the delay. 

/ 	 ....2/- 
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2. 	
Shri Yulkar now suxflitS that the applicant would 

a rf,ision/ review petition to the depart- 
prefer to file 

ment against the 9er dated 1.4.91. of the appellate 

authority as at AneXUre A-4. We accordincily lirect that 

if the applicant $les a revision/ review oetitiofl within 

four weelcs from ta', the departraflt will dispose f the 

same on merits wiihin three months from the date 31 

receiPt of the reisi'on/ revieW petition. All the 

contentions are lft open. 

With this bbservation, we dispose of this apDli- 

cation finally wth no order as to cOStS. 	- 

5ci 
J'v 

( A.N. Vujjanar aby  a 
Member (J)[ 
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( V. Ram&criS ran ) 
M-imber (i) 
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